“sy Trvuveiv D WETrS

(c) whether the Prime Minister
wother Central Ministers and their per:
sonal staff are permitted to organise
party elections on Government ex-
Ppenses and whether the personal staff
are permitted to do the election pro-
paganda work?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT SOCIAL WELFARE
(SHRI JAGANNATH RAO): (a) A
news item appeared in the ‘Hindustan’
dated the 16th December, 1968 regard-
ing the tour of the late Shri D. Ering,
former Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation, Shri
Ering had undertaken a normal tour
to study the alkaline-social areas in
U.P. He was not accompanied by the
Personal Secretary of a Cabinet Min-
ister.

A member of the personal staff of
the Prime Minister who is the Senior
Vice-President of the Feroze Gandhi
College Rae-Bareli, in his personal
capacity, wag invited by the President
and the Secretary of the Psychology
Council of the College to inaugurate
the Council. His visit to Rae-Bareli
for the purpose was not official.

(b) No, Sir.
(¢) No, Sir.v

REPRESENTATION FROM CONDUCTORS IN
DEeLHI D1viSION OF NORTHERN RAILWAY

1575. DR, B. N. ANTANI:
SHRI B. S. SAVNEKAR:

Will the Minister of RAILWAYS be
pleased to state: T

(a) whether Government have re-
ceived any representation individually
or jointly sometime ago regarding the
payment of wages to the Conductors
in the Delhi Division. Northern Rail-
way in accordance with the terms of
letter No. 758-E|9-VEIC dated the 18th
July, 1964 issued by the General

L EAJYA SABHA ]

to Questions 180

Ma‘nager, Northern Railway and
Railway Board letter No. E(S) 63LG
5|3 dated the 17th May, 1965;

(f) if so, the details of the reaction
of Government thereto and the action
taken thereon; and

(e) whether Government will lay
on the Table of the House a state-
ment defining the more important and
other trains referred to in the afore-
said Railway Board letter?

THE MINISTER OF RAILWAYS
(SHRI GULZARILAL NANDA): (a)
to (¢) Information is being collected
and will be laid on the Table of the
Sabha in due course. ~
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